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1.Retainership:-

Name of Post Revised fee per month (Fixed) 
Advocate General 1,50,000/-
Additional Advocate General 1,25,000/-
Govt. Advocate Cum AAG . 1,25,000/-
Government Counsel 43,000/-
Addl. Government Counsel 37,000/-
Dy. Government Counsel 33,000/-
Asst. Government Counsel 26,000/-
Addl. Government Advocate 37,000/-
Dy. Government Advocate 33,000/-
Asst. Government Advocate 26,000/-

2. Appearance fees:-

Name of Post Revised fee 
i Advocate General 

• 

15,000/- per case per appearance and 10,000/-per 
listed case upto 07 listed cases (inclusive cases listed 
at Jaipur and Jodhpur) 

Additional Advocate General 8,000/- per case, per appearance and 6,000/-per 
listed case up to 05 listed cases. 

Govt. Advocate cum AAG 8,000/- per case, per appearance and 6,000/-per 
listed case up to 05 listed cases. 

Government Counsel 3,000/-Per day 
Addl. Government Counsel 2,500/-Per day 
Dy. Government Counsel 2,000/-Per day 
Asst. Government Counsel 1,750/-Per day 
Addl. Government Advocate 2,500/-Per day 
Dy. Government Advocate 2,000/-Per day 
Asst. Government Advocate 1,750/-Per day 

Note:-
1. Clubbed/Bunch matters listed in the court will be treated as one case 

for counting the listed cases. 
2. In case Advocate General is required to appear before Hon'ble 

Supreme Court or High Court of other State, he will be entitled to 
appearance fee @ Rs. 51,000/-per case per day. 

3. In case AAG is required to appear in any case, of any department 

before High Court, he/she shall not be entitled to any special fee. 
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3. Drafting and Settling Charges:-

Name of Post Revised charges 
Advocate General 15,000/- per case. In similar matters for subsequent cases @ 

10% of the fees subject to a maximum of five cases. 
Additional 
Advocate General 

7,500/- Per case. In similar matters for subsequent cases @ 10% 
of the fees subject to a maximum of five cases. 

Govt. Adovcate 
cum AAG 

7,500/- Per case. In similar matters for subsequent cases @ 10% 
of the fees subject to a maximum of five cases. 

Government 
Counsel 

3,000/-Per case. In similar matters for subsequent cases @ 10% 
of the fees subject to a maximum of five cases. 

Addl. Govt. 
Counsel 

3,000/-Per case. In similar matters for subsequent cases @ 10% 
of the fees subject to a maximum of five cases. 

Dy. Govt. Counsel 3,000/-Per case. In similar matters for subsequent cases @ 10% 
of the fees subject to a maximum of five cases. 

Addl. Govt. 
Advocate 

3,000/-13er case. In similar matters for subsequent cases @ 10% 
of the fees subject to a maximum of five cases. 

Dy. Govt. Advocate 3,000/-Per case. In similar matters for subsequent cases @ 10% 
of the fees subject to a maximum of five cases. 

4. Opinion Fees:-

Name of the Post Revised fee 
Advocate General 25,000/-
Additional Advocate General 10,000/-
Govt. Adovcate cum AAG 10,000/-

Note:- The Law officers will not be entitled for opinion fee in the cases 
which they are appearing or have appeared. 

5. Juniors allowance:-

Revised fee 
For juniors of AG, AAG and GA cum AAG, there will be payment of 20% of the fee 
payable ot the AG, AAG and GA cum AAG. 
This fee shall be paid into the account of AG, AAG and GA cum AAG, as allowance, which 
will be reimbursed to the juniors whose appointment has been approved by Law 
Department. 
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